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HIGH COURT OF TRIPURA
AGARTALA

No. F.3 (35)-HC/2013/13,444 September 9, 2013

NOTIFICATION

In excrcise of the powers conferred by sub-section (1) of
section 28 read with section 2 (e} (iii) of the Right tc Information
Act, 2005 [(Act No. 22 of 2005), the Hon’ble the Chief Justice of
the High Court of Tripura hereby makes the following rules:

1. Short title, commencement and application.—

(i These rules shall be called the High Court of Tripura
(Right to Information) Rules, 2013.

(i} They shall come into force on the date of their publication
in the Official Gazette.

(iii} These rules shall be applicable to the High Court of
Tripura and all the subordinate Courts under the control
of the High Court of Tripura.

2. Definitions —

(ij In these rules, unless the context otherwise requires— e

(a) ‘Act’ means the Right to Information Act, 20035 {Act
No. 22 of 2005);

{b} “Appellate Authority’ means the authority designated —
as such by the Chief Justice of the High Court as
enurnerated in Appendix— A;

(c) ‘Appendix’ means the appendix appended to these rules;
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(d) ‘applicant’ means the person making request for any
information under the Act and the instant rules.

{e) ‘authorized person’ means the State Public Information
Officer (SPIO) and the State Assistant Public Information
Officer (SAPIQ] designated as such by the Chief Justice
of the High Court as enumerated in Appendix- A.

{fj ‘Chief Justice’ means the Chief Justice of the High
Court of Tripura.

(g} ‘Form’ means a form appended to these rules.
(h) ‘Government’ means the Government of Tripura.
(i ‘High Court’ means the High Court of Tripura.

() ‘Registrar General means the Registrar General of the )
High Court of Tripura.

(k] ‘section’ means a section of the Act.

(i) All other words and expressions used herein but not
defined in these rules shall have the same meaning as
assigned to them in the Act.

3. Application for seeking information and mode of payment of fee -

(i)  Any person seeking information under the Act shall make
an application frem 11-00 2.m. to 3-00 p.m. on a Court
working day to the State Public Information Officer at
High Court level or at District level or to the State Assistant
Public Information Officer at the Sub-Divisional Headquarters

{i) Application fee which shall accompany the request for
obtaining information under sub-section {1j of section 6
of the Act and further fees required to be paid under sub-
sections (1) 8 {5) of scction 7 of the Act shall be paid by
way of either in cash or through the Treasury Challan or
the Bank Draft or the'Indian Postal Order.
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{iiiy The authorized person shall duly acknowledge the receipt
of the application.

(iv]  Nofee shall be charged from the applicants who are determined
by the State Government as being below poverty line (BPL).

(v} A separate application shall be made in respect of each
~ subject and in respect of each year to which the information
relates.

(vii In the application the informationt réquested for shall be
clearly specified in such a manner so that it is easy to
identify without any difficulty, ambiguity or doubt.

(vii}y  Ii the appllcan is illiterate and is unable to present the
application in writing, the authorized person shall help
him to that extent and shall get the application produced
in writing;

Provided that a person making request through the
electronic farm for supply of information shall ensure that the
requisite application fce is paid by way of either in cash or through
the Treasury Challan or the Bank Draft or the Indian Postal Order
within seven days of sending the request through the electronic
form, failing which his/her application shall be treated as
withdrawn,

4. Dispos:! of application by the authorized person.-

{i} Cn receipt of application along with requisite application
fes, the authorized person shall enter the particulars ina
rogister maintained as per ruic 1G.

i I'ihe requested mformaton doss not fall within the jurisdiction
o the authorized person, he/ 'she shall transfer the application,
a2 soon as practicable, to the authority concerned to whom
U* 5 ap"ﬁ-fmuon should have beer. made. The application
{oe deposited in such cagses shall not be refunded.
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(iii)

(iv)

(vi)

(vi)

(viii)

If the requested information falls within the authorized
person’s jurisdiction but pertains to any one or more of
the categories enumerated in sections 8 & 9 of the Act,
the authorized person, on being so satisfied, will issue
the rejection order as soon as practicable. The application
{ee deposited shall not be refunded.

If the requested information falls within the authorized
person’s jurisdiction but not in one or more of the
categories enumerated in sections 8 & 9 of the Act, the
authorizedperson, on being so satisfied, shall supply the
information to the applicant, falling within its jurisdiction.

In case the information sought is partly beyond the jurisdiction
of the authorized person or partly relates to the categories
listed in sections 8 & 9 of the Act, the authorized person,
shall supply only such information as is permissible
under the Act and is within his/her own jurisdiction and
reject the remaining part citing reasons therefor.

In so far as decision(s), which are taken administratively
or quasi judicially, information thereof shall be available
only to the affected persons.

Subject to the provisions hereinafter appearing no
information relating to sensitive matters such as -
Matrimonial Matters, Juvenile Justice Act, Official Secrets
Act, matters relating to Intelligence Agencies, matters
relating to Domestic Violence and sexual offences against
women & children etc., shall be supplied to the applicant

except status and information regarding pendency etc.

The information shall be supplied, as soon as practicable
and in any case not later than thirty days from the date
of receipt of application. However, the date of the
application/request shall be deemed to be the date of
deposit of the entire fee or the balance fee or deficit amount
of the fee to the authorized person, as the case may be:
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Provided that where the information sought for, concerns
the life or liberty of a person, the decision/information, as the
case may be, as contemplated in clause (i) to (iv) would be

communicated / provided within forty-eight hours of the receipt of
the request.

(X} A proper acknowledgement shall be obtained by the
authorized person from the applicant in token of
receipt of information.

S. Exemption from disclosure of information.-

Any information specified under section 8 of the Act shall
not be disclosed and made available and in particular the following
information shall not be disclosed:

(i} Which is not in the public domain or does not relate to .
juridical functions and duties of the Court and matters
incidental and ancillary thereto.

(iij Which has been expressly forbidden to be published by
the Court or the disclosure whereof may constitute
Contempt of Court; or any information which involves
commercial confidence, trade secrets or intellectual
property, the disclosure whereof, would harm the competitive
position of a third party, unless the Chief Justice is
satisfied that larger public interest warrants the disclosure
or such information;

(i) Which would impede the process of investigation or
apprehension or prosecution of offenders; or information
which relates to any public activity or interest, or which
would cause unwarranted invasion of the privacy of the
individual unless the State Public Information Officer or
the State Assistant Public Information Officer or the
Appellate Authority, as the case may be, is satisfied that

the larger public interest justifies the disclosure of such
information.
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(iv}

Which would affect the confidentiality of any examination
conducted by the High Court of Tripura or administration
of the affairs thereof. The question of confidentiality shall

be decided by the Registrar General whose decision shall
be final.

Which can be obtained under the provisions of the High
Court of Tripura Rules, 2013 in case of the High Court
and under the High Court of Tripura {Civil/ Criminal)
Rules, for the subordinate Courts. Such information may
2¢ obtained by adhering to the prescribed procedure and
payment of fees prescribed in the High Court of Tripura
Rules, 2013 and the High Court of Tripura (Civil/ Criminal)
Rules, as the case may be.

6. Information to be furnished and access to records shall he
subject to rules/regulations regarding preservation and
destruction of records.-

Information which is to be furnished and access to records

shall be subject to the restrictions and prohibitions contained in
the rules/regulations in force, inter alia regarding preservation
and destruction of records from time to time which may have been
framed, notified or implemented by the High Court.

7. Appeal.- {1) Any person-

who fails to get a response from the authorized person
within thirty days of submission/ receipt of application;
or

is aggrieved by the response received within the prescribed
period, may prefer an appeal to the Appellate Autherity
with a fee as per rule 9 within thirty days from the date of
the response or the date of expiry of the prescribed period
for response, as the case may be.

{2) Every appeal shall specify-

)

the name and address of the appeliant and the particulars
regarding the State Public Information Officer;
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(i) the date of receipt of order, if any, of the State Public
Information Officer appealed against; and

fili) the relief which the applicant claims.

(3) On receipt of appeal, the Appellate Authority shall acknowledge
the receipt thereof, and, as soon as possibie, examine and ensure
that the appeal has been preferred within the prescribed time limit.
The Appellate Authority shall give an opportunity of being heard
to the appellant and dispose of the appeal within thirty days from
the date of its receipt or within such extended period not exceeding
a total of forty-five days from the date of filing thereof. In case the
appeal is allowed, the informaticn as determined shall be
transmitted to the applicant by the authorized person within such
period as ordered by the Appellate Authority, This period shall not
exceed thirty days from the date of disposal of the appeal.

8. Penalties.-

(i) Whoever being bound to supply information fails to
furnish.the same, if asked for under the Act within the
time specified or fails to communicate the rejection order
within the period prescribed, shall be liable to pay a
penalty up to Rs. 50/- per day for the delayed period
beyond thirty days subject to maximum of Rs. 500/- per
application filed under ruie 3 or as may be determined
by the Appellate Authority.

(i) Where the information supplied is found to be false in
' any material particular and the person bound to supply
it knows or has reason to believe it to be false, or if he
does not believe it to be true, he shall be liable to pay a

penalty upto Rs.1000/- which may be imposed by the
Appellate Authority.

9, Rates of fee.-

(i) Theauthorized person shall charge the fee at the following
rates:
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APPLICATION/MEMO OF APPEAL FEE

01.

For information Rs. 10/- per application

02.

Where the information is

available in the form of a priced | On printed price
publication

03.

Rs. 5/- per page in case of A4
size paper

For other than priced publication

Rs. 10/~ per page in case of
legal size paper

04.

Where information is available
in electronic form and is to be
supplied in electronic form

Rs. 100/- per CD

e
wh

For Appcal Rs. 100/- per appeal

(i)

(iti)

The fee sc charged shall be payable by way of either in
cash or through the Treasury Challan or the Bank Draft
or the Indian Postal Order and received by the authorized
person and shall deposit in the bank at the end of the
day or on subsequent working day.

The Treasury Challan or the Bank Draft or the Indian
Postal shall be in favour of the Registrar General, High
Court of Tripura payable at Agartala, for subordinate
Courts except Family Courts, in favour of the District &
Sessions Judge of the concerned district payable at their
respective station and for Family Courts in favour of the
concerned Judge payable at the respective district
headquarter/station.
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10.Maintenance of records.-

(1 The authorized person shall maintatin records of all

applications received for supply of information and fee
charged.

(i} The Appellate Authority shall maintain records of all
appeals filed and the fee charged.

11.Supersession of the existing rules.—

The Gauhati High Court (Right to Information) Rules, 2008
in relation to matters covered by these rules are hereby superseded;
but any action taken by or in pursuance of the said existing rules
shall be deemed to have been taken under these rules,

By Order,

Sdi-
(S. Dasgupta}
Registrar {Judicial}
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| APPENDIX

A. Appellate Authority:

g Public State Public State Assistant
Nc. Authori Appelate Authority | InformationOfficer | Public Information
' y | {SPI0) Officer (SAPIO)

| High Court | Registrar (Vigilance Deputy Registrar Sentor-most
"1 of Tripura & Rules) {(Judicial) Assistant Registrar
Senior-most Civil .
Sheristadar of the
Subordinate § District Judge of the 1 Judge (Ur. Divof'the enistacar of the
2 . .. concernad sub-
Court concerned district concermned sub- o
Gt division
division
Eamily Sheristadar of the
3. g Judge Principal Counselor concerned sub-
Court C .
division
B. Register for application for information:
Date of Name & address . : Date of
s : Regn. information Fes o v
receipt of ofthe : ; furnishing
No. . No. . required paid ; ;i
application applicant information
C. Register of appeal:
Date of Name & Narne & Details of Date of
St | receipt | Regn. | addressof address of order against Fee order
No.| of No, the respondent / | whichzppeal | paid with
ped appdlant | nonapplicant 1 ispreferred decision

10
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D. Money Receipt

Date: .ooovvinineeenionnen Receipt No. .ovoveeciinrvccrinnne
Recewed from Mr/MS......c...c.oooviieireeciesses e oeeees e, g
S/D/WOf oo, AER— of
viiage/ towm ... PO e, ,
PS e, DISE L, the sum of
RS e rnnnr o o] /ARUDES .ovvveei i, Jonlyin
cash/though Treasury Challan/Bank Draft/ Indian Postal Order
TRy ING, s Si0omebusmascmses s smmmasenen ydated ..o on

account of application/memo of appedl/ further fee for providing

information/ inspection fee.

{Signature of SAPIO)

¢ Strike out the words not applicable,

11
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FORMS

A: Form of application for seeking information

To
The State Public Information Officer (SPIC),
Cfo. Dy. Registrar {(JudiyPrincipal Counselior/Civil Judge {Jr. Div),

[Through the State Assistant Public information Gfficer {SAPIC}]

Sub: Request for obtaining information under RTI Act, 2Z005.

01 Name and full postal address of the applicant
©§ with Cell No/e-mail id, if any
02. § Whether citizen of india

Particulars of the information soughnt

g3. [ (ay Subject-matter of information

(b) Period to which the information relates

(c) Descnption of the information sought
Whether the information is required by postor in
04 person (In case by post, actual postal charges
to be included as further fees)

In case by post, whether Ordinary, Registered
05.
o1 Speed Post
06 Whether the applicant is below the poverty line.
| if yes, then the photocopy of the proof thereof.

A fee of Rs. 10/- has been deposited in the office of the authorized person in
cash/through Treasury Challan or the Bank Draft or the indian Postai Oeder vide.,

Place... ...
Date...... ...
Signature of the applicant
Acknowledgment
Received the application dated ................. On ..................... by hand/post/
fax/e-mail and entered in the Register vide.,, St No............, dated ...l

{Signature of SAPIC)

12
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B2: Appeal under section 19 of the Right tc Information Act, 2005

To
The Appellate Authority,
Oio. Registrar (Vigilance & Rules)/District JudgelJudge, Family Court,

(Through the State Assistant Subic Information Officer (SAPIO)]

o

Sub:  Memorandum of First Appeal under RTI Act, 2005.

| q | Name and full postal address of the
! " | appeilant with Cell Nofe-mail id, if any

o2 Full particulars of the SPIO against whose
; - | decision the appeal is filed

02 ] Date of submission of the application

; Date on which 30 days from submission
{ 04 jof the request for obtaining information is
over

{iy No response reoczived within 30
days of submission of the request for
obtaining information; of

05 Reasons for appeat (Flease tick
| whichever is applicable) ) .
(i) Aggrieved by the response
received.

06. | Last date for filing the appeal

{ Particulars of the information sought
() Subject-matter of information
(i) Period towhich the information relates
(iti) Description of the information sought

07.

Afee of Rs. 100/- for appeal has been deposited in the office of the authorized
person in cashithrough Treasury Challan or the Bank Draft or the Indian Postal Order
vide., NO.......ooiiiiiainy dated

PUBICE . e
DAl o
Signature of the applicant
Acknowiedgment
Received the Memo. of First Appeal dated ... ON e by hand/post/
fax/e-mail and entered in the Register vide., Sl. No...... , dated ...........

(Signature of SAPIO)

13
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C: Intimation of acceptance
No. , Date

To

MriMs. .
SIDI OF ooneiieiiriiitiicreacriiariresrarterisaraassennaany
= T O Spp , PBL it ;

Ref: Your application NO. ... ..o cdated

Sir/Madam,
With reference to your above-cited application, | would inform you as follows:
a) Information sought for is now available for supply

b) You are requested to deposit a further fee of RS, i-

(Rupees ................o. ) only within a period of seven days of receipt of
this letter.

¢) The further fee has been calculated in the following manner:

d) If you have any grievance about the above-mentioned amount of fee, you
have a right to file an appeal against the amount charged within a period
of thirty days of receipt of this letter.

e} The full particulars of the Appeliate Authority to whom you can prefer an
appeal is given below:

f) Fortaking delivery of the information you are asked to appear in the Office
of the undersigned on ... ab e e @MIPmL

g) For inspection of the information/work you may personally appear in the
Office of the undersigned or ..................at ... ......amipm.

Yours faithfuily,
Place.. . ... ...

DIateE, | . o sos v e

(Signature of SAPIO)}

© Strike out the item not applicable
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D: Notice to third party

No. Date

To
SIDIW of (v,
PINE commsmmmimssmsnininins wasanansans

Ref: Request for information entered in the Register under 8. No...... ... dated ...

SirifMadam,

SIDIW of ... TR 8 R 0 G TR e et et e R RS of village/town

- submitted a request under section 6 of the Right to information Act,

2005 for disclosure of information, namely

AND WHEREAS it appears that your perscral interest may relate to disclosure

of the said informaition:

You are. therefore, requested to submit your representation, if any, against
such disclosure of information in writing within & period of ten days of receipt of this
notice to the undersigned.

Take notice that in default of your respense within the time, the request for
information will be disposed of in your absence.

Yours faithfully,
Place........................

Date.......................

{Signature of SAPIO)
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E: Intimation about part supply of information or rejection of

L

i+

application
No. Date
To
SIDMN Of .ot rvre e s e )
OF il sesensmneneinanesisys T m—— ;
PO. PR - W = o :
PIN? soassmmsswmssersssissssvimismers
Ref:  Your appiication No. .............ccoovee dated o
SiriMadam,
With reference to your above-cited application, | would inform you as foliows:
a} Your above-mentioned application for information has been rejected/
accepted for part suppiy on the following grounds:
(1) v snnas s mrmmmn s m s s .
() oo e i
b) For part information you are to deposit a further fee of Rs.....................
[RBDESS ,..onsnmmems st ) oniy within seven days from the date of
receipt of this letter;
c) The amount of the above-mentioned further fee has been calculated in
the following manner:
E1Y cecmns s e e BN ST RS
] e o messsmnfidhonsBihdts 5
d) If you have any grievance about the above-mentioned amount of fee/
rejection of application/part supply of information, you have the right to
file an appeal against the decision within a period of thirty days from the
date of receipt of this letter;
e} The full particulars of the Appeliate Autherity to whom you can prefer an
appeal is given below:
Yours faithfuily,
Place. ... ..o 3
Bate: . sy s

(Signhature of SAPIO)

16
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F: Transfer of request for information

No. Date

To
{(Name and address of the Public Authority)

Sub: Transfer of request for information.

Sir/fMadam,

] A request of MI/MS. ... for information
dated ... is transferred herewith for disposal from your end in
accordance with the provisions of section 6 (3) of the Right to Information Act, 2005.

The requestor paid application fee of Rs........nnns
TRUPEES coumossumsmmmmmimmmmmesnemisnsmess SRS ) anly in cash/through Treasury Challan/Bank
Draft/Indian Posta! Order vide., No..................., dated ................... to the Office
of the undersigned.

The following part information as sought for by the requestor are being supplied
from the Office of the undersigned.

The remaining information as sought for may please be supplied from your
end directly to the requestor under intimation to the Office of the undersigned.

Yours faithfully,

Enclosed: As stated above.

........................... sheets of paper

(Signature of SAPIO)

# Copy for information to the requestor:




IR ESTE S SR 5t

-z
O

Y
W
(79}
N

A
(0
uy
n
T
[
=
n
{89
O
K1
w
w
(88 ]

Published by Authority
EXTRAORDI NARY ISSUE

Agartala, Monday, July 12, 2021 A, D., Asadha 21, 1943 S. E,

PART--I-- Orders :and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

HIGH COURT OF TRIPURA
AGARTALA
NO.F.3(35)-HC/2021/1 4611 Dated, Agartala, the 09/07/2021..
NOTIFICATION N

In exercise of the bowers conferred by sub-section (1) of Section 28
read with Section 2 (e) (iii) of the Right to Information Act, 2005 (Act No. 22
of 2005), the Hon’ble the Chief Justice of the High Court of Tripura, does
hereby make the following rules to amend the High Court of Tripura (Right to
Information) Rules, 2013, (hereinafter referred 10 as the ‘Principal Rules”)

namely:-

1. Short title and Commencement:
(1) These Rules may be called “The High Court of Tripura (Right to

Information) {(Amendment) Rules, 2021
(if) They shall come into force on the date of their publication in the

official Gazette.

2. Amendment of Ruile : -
After Rule 6 of the Principal Rules, the following shall be inserted as -

“6A- Suo Motu Disclosure of Information by the High Court:-

{1) The High Court shall suo motu publish information as per sub-section {1) of
Section 4 of the Act by publishing booklets and/or folders and/or templates

and update this publication every year as required by sub-section (1) of
Section 4 of the Act.
(2) Such information shall also be made available to the public through

information and facilitation counters and website of the High Court.

{3) The Chief Justice shall constitute z committee of PIO and FAA having
éxperience of dealing with RT! Applica_tions o identify the categories of

information that are frequently asked ov.the applicants. Such information
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is0 be reviewed at regular intervals

niormation that is proactively disclosed must be properly categorized and
araanizad n o n that it I '

organized in such a manner that it faciitates easy retneval. Information on
the High Court website must be arganized in a searchable and retrievable

database to enable people to access the records.

(5) Website and other medium and publication of the High Court. relating to
Section 4 compliance must carry the date on which the information was

uploaded and placed for public access.

(6) The District Courts of Tripura under the administrative control of the High
Court shall alse disclose information on suo motu basis in compliance to
Section 4 of the Act in the manner as mentioned above and such

information must be made available in the public domain through the
websites of the District Courts.

{7) The task of undertaking transparency audits may be given to the Tripura

Judicial Academy to conduct a third party audit of suo motu disclosure of

information by the High Court under Section 4 of the Act.”

By Order
- 7]9'F 2
(D M. Jamatia)
Registrar General
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